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Seventeenth Loksabha

pan=

Title: Introduction of the Mahatma Gandhi National Rural Employment
Guarantee (Amendment) Bill, 2019 (Amendment of Schedule 1).

et w1 &t (Rrage): # uxdrg ol g for wgra widt sty umdton
ISR TR AT, 2005 BT 3R WMy HA ad [a9gs P
RRYTUT B DI ST &I 91T |

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Mahatma Gandhi National Rural Employment Guarantee Act,
2005.”

The motion was adopted.

el 37 &) o fados & Rewifid e € |

*153

Title: Introduction of the Population (Stabilization and Planning ) Bill, 2019.

oft g=fita R Rig (@MRwmare): gyl 78ieg, § vkad HRar g fé
ANTRD] & Sitdd TR J YR a1 & o uRar e ufdear d goui
3R Afgenaf g1 &1 Ayl qurerst Ard gu Afgarsii & @rea I guR
A 3R I YIS 1 o fo1T §HAR Y & Fa1eHl iR favra &
3P d 3R FY SERe YHYd # g URAR FHaioH & UiciTe
3R F@IT & & fTg AP TR WR Teh AP SFESAT o1 Yol
YT Y fored | ToTet SR o1 FiAfd &1 T3 dRb G- |
SRS fREHUT 9UT ST G 3R ISP TSRS vl &1 Iusy
B dTdl [T B QR0 B B i & 91 |
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HON. CHAIRPERSON: The question is:

oft I=ite $urR Rig: Tufd T6icy, ¥ fadge o RR-_fUd: HRAE |

“That leave be granted to introduce a Bill to provide for the
stabilization of population in the country through setting up of a
National Population Planning Authority at the national level and a
District Population Planning Committee in each district to
encourage and promote family planning in order to ensure a
population which i1s in tandem and commensurate with the
resources and development of our nation, to improve health of the
women and empower them, recognizing both men and women as
an important stakeholder in the family planning process, to
improve standard of living of the citizens and for the matters

29

connected therewith and incidental thereto.

The motion was adopted.

*t154

Title: Introduction of the Compulsory Sports and Physical Education and
Infrastructure Development in Schools of Andaman and Nicobar Islands

Bill,

about:blank
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SHRI KULDEEP RAI SHARMA (ANDAMAN AND NICOBAR
ISLANDS): I beg to move for leave to introduce a Bill to provide for
compulsory sports education from first standard to senior secondary level
and provision of requisite infrastructure in schools of Andaman and Nicobar

Islands and for matters connected therewith.
HON. CHAIRPERSON: The question 1s:

“That leave be granted to introduce a Bill to provide for compulsory
sports education from first standard to senior secondary level and
provision of requisite infrastructure in schools of Andaman and

Nicobar Islands and for matters connected therewith.”

The motion was adopted

SHRI KULDEEP RAI SHARMA: Sir, I introduce** the Bill.

*t155

Title: Introduction of the Constitution (Amendment) Bill, 2019 (Insertion of
New Article 239C).

SHRI KULDEEP RAI SHARMA (ANDAMAN AND NICOBAR
ISLANDS): I beg to move for leave to introduce a Bill further to amend the

Constitution of India.

HON. CHAIRPERSON: The question is:
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“That leave be granted to introduce a Bill further to amend the

Constitution of India.”

The motion was adopted.

SHRI KULDEEP RAI SHARMA: Sir, I introduce** the Bill.

*t156

Title: Introduction of the Reservation of Posts in Government
Establishments of Andaman and Nicobar Islands Bill, 2019.

SHRI KULDEEP RAI SHARMA (ANDAMAN AND NICOBAR
ISLANDS): I beg

to move for leave to introduce a Bill to provide for reservation in
Government establishments in Andaman and Nicobar Islands for residents
of Andaman and Nicobar Islands to improve their standard of living through

employment and for matters connected or incidental thereto.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for
reservation in Government establishments in Andaman and
Nicobar Islands for residents of Andaman and Nicobar Islands to
improve their standard of living through employment and for

matters connected or incidental thereto.”

The motion was adopted.

SHRI KULDEEP RAI SHARMA: Sir, [ introduce#* the Bill.

HON. CHAIRPERSON: Shri Jasbir Singh Gill — Not present
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Dr. Shrikant Eknath Shinde — Not present

Shri Ravi Kishan — Not present

Shri Jagdambika Pal — Not present

Prof. Ram Shankar Katheria — Not present

Dr. Sukanta Majumdar — Not present

Shri Ram Mohan Naidu Kinjarapu — Not present
Shri Vincent H. Pala — Not present

Shri Manoj Kotak — Not present

Shri Kodikunnil Suresh — Not present

*t157

Title: Introduction of the Special Drinking Water and Irrigation
Development Fund (For Dark Zone Areas) Bill, 2019.

oft Saeil Ued (WTEAR): GHTURI Heled, H UdTd Hdl g b ST i &l
o U o Bt 3yfd ud Riars gfaunsit & faer & fau oy goera 1
Riarg em A & 769 3R ST T9ad Al &1 Iuey H= aral
faead & R:RUUT H B 3fgafd <t i |

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for the
constitution of a Special Drinking Water and Irrigation Development
Fund for supply of drinking water and developing irrigation facilities in

the dark zone areas and for matters connected therewith.”
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The motion was adopted.

oft daeil ued: Ul ey, H [Adae® &l R sxarg |

*t158

Title: Introduction of the Anganwadi Workers (Regularisation of Service
and Welfare) Bill, 2020.

SHRI UNMESH BHAIYYASAHEB PATIL (JALGAON): Sir, I beg to
move for leave to introduce a Bill to regularise the services and introduce
performance and bonus linked to inflation of wages of Anganwadi Workers

and for matters connected therewith or incidental thereto.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to regularise the services
and introduce performance and bonus linked to inflation of wages
of Anganwadi Workers and for matters connected therewith or
incidental thereto.”

The motion was adopted.

** the BSHRI UNMESH BHAIYYASAHEB PATIL: Sir, I introduce

HON. CHAIRPERSON: Shri Vinod Kumar Sonkar — Not present.
Shri Raghu Rama Krishna Raju — Not present.
Now, Item No. 140, Shri Parvesh Sahib Singh Verma.

17.11 % hrs
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*t159

Title: Introduction of the Food Safety and Standards (Amendment) Bill,
2019

(Amendment of Section 50, etc.).

SHRI PARVESH SAHIB SINGH VERMA (WEST DELHI): Sir, I beg
to move for leave to introduce a Bill further to amend the Food Safety and
Standards Act, 2006.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Food Safety and Standards Act, 2006.”

The motion was adopted.

SHRI PARVESH SAHIB SINGH VERMA: Sir, I introduce the Bill.

*t160

Title: Introduction of the Disqualification of Persons of Foreign Origin Bill,
20109.

SHRI PARVESH SAHIB SINGH VERMA (WEST DELHI): Sir, I beg
to move for leave to introduce a Bill to disqualify persons of foreign origin
from holding offices of public importance and for matters connected

therewith or incidental thereto.

HON. CHAIRPERSON: The question is:
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“That leave be granted to introduce a Bill to disqualify persons of
foreign origin from holding offices of public importance and for

matters connected therewith or incidental thereto.”

The motion was adopted.

SHRI PARVESH SAHIB SINGH VERMA: Sir, [ introduce** the Bill.

*t161

Title: Introduction of the Mahatma Gandhi National Rural Employment
Guarantee (Amendment) Bill, 2019 (Amendment of Section 22, etc.).

SHRI UNMESH BHAIYYASAHEB PATIL (JALGAON): Sir, I beg to
move for leave to introduce a Bill further to amend the Mahatma Gandhi
National Rural Employment Guarantee Act, 2005.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Mahatma Gandhi National Rural Employment Guarantee Act,
2005.”

The motion was adopted.

SHRI UNMESH BHAIYYASAHEB PATIL: Sir, | introduce** the Bill.

HON. CHAIRPERSON: Shri Hemant Patil — Not present.
Shri Dhairyasheel Sambhajirao Mane — Not present.

Now, Item No. 150, Shri Parvesh Sahib Singh Verma.
*t162
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Title: Introduction of the Delhi Prevention of Sealing Bill, 2019.

SHRI PARVESH SAHIB SINGH VERMA (WEST DELHI): Sir, I beg
to move for leave to introduce a Bill to prevent arbitrary sealing of
properties in unauthorised manner in NCT of Delhi and to dissolve and
replace the monitoring committee set up by the Hon’ble Supreme Court by a
Special Task Force and to establish a committee to review all the sealing
done by the monitoring committees and for matters connected therewith and

incidental thereto.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to prevent arbitrary
sealing of properties in unauthorised manner in NCT of Delhi and
to dissolve and replace the monitoring committee set up by the
Hon’ble Supreme Court by a Special Task Force and to establish a
committee to review all the sealing done by the monitoring
committees and for matters connected therewith and incidental
thereto.”

The motion was adopted.

SHRI PARVESH SAHIB SINGH VERMA: Sir, [ introduce®* the Bill.

HON. CHAIRPERSON: Shri Su. Thirunavukkarasar — Not present.

Now, Dr. Alok Kumar Suman.
*t163

Title: Introduction of the Flood and Drought Control Bill, 2019. * h

DR. ALOK KUMAR SUMAN (GOPALGANJ): Sir, I beg to move for

leave to introduce a Bill to provide for the constitution of a National Flood
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and Drought Control Board to control flood and drought and for matters

connected therewith and incidental thereto.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for the
constitution of a National Flood and Drought Control Board to
control flood and drought and for matters connected therewith and
incidental thereto.”

The motion was adopted.

DR. ALOK KUMAR SUMAN: Sir, I introduce** the Bill.

HON. CHAIRPERSON: Prof. Rita Bahuguna Joshi — Not present.
Dr. Manoj Rajoria — not present.
Shrimati Locket Chatterjee — not present.

Shri K. Navaskani — not present.

Shri P. V. Midhun Reddy — not present.

*t164

Title: Representation of the People (Amendment) Bill, 2019 (Amendment of
Section 62).

HON. CHAIRPERSON : Now, Item No. 163, Shri Sushil Kumar Singh.

SHRI SUSHIL KUMAR SINGH (AURANGABAD): Sir, I beg to move
for leave to introduce a Bill further to amend the Representation of People
Act, 1951.

HON. CHAIRPERSON: The question is:

about:blank 10/43
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“That leave be granted to introduce a Bill further to amend the
Representation of People Act, 1951. 7

The motion was adopted.

SHRI SUSHIL KUMAR SINGH: Sir, I introduce the Bill.

*t165

Title: Introduction of the Constitution (Amendment) Bill, 2020 (Amendment
of Article 21A).

SHRI SUSHIL KUMAR SINGH (AURANGABAD): Sir, I beg to
move for leave to introduce a Bill further to amend the Constitution of

India.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the

Constitution of India. ”

The motion was adopted.

= theBill. - SHRI SUSHIL KUMAR SINGH: Sir, I introduce
HON. CHAIRPERSON: Shrimati Ranjeeta Koli — not present.
Shrimati Poonam Mahajan — not present.

Adv. Adoor Prakash — not present.

Shri Asaduddin Owaisi — not present.

Shri Tirath Singh Rawat — not present.

Shri Santokh Singh Chaudhary — not present.

Shri Sudheer Gupta — not present.

Shri Ashok Kumar Rawat — not present.
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*t1166

Title: Introduction of the Doubtful Voters in the State of Assam (Special
Provisions) Bill, 2020.

HON. CHAIRPERSON: Shri Abdul Khaleque.

SHRI ABDUL KHALEQUE (BARPETA): I beg to move for leave to
introduce a Bill to make eligible such doubtful voters in the State of Assam
whose names appear in the Assam national Register of Citizens (NRC) final
list to contest any election and cast vote at such elections and for matters

connected therewith.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to make eligible such
doubtful voters in the State of Assam whose names appear in the
Assam national Register of Citizens (NRC) final list to contest any
election and cast vote at such elections and for matters connected
therewith.”

The motion was adopted.

SHRI ABDUL KHALEQUE: Sir, I introduce** the Bill.

HON. CHAIRPERSON: Shri Ramdas Tadas — not present.

*t167
Title: Introduction of the Employment Bill, 2020.

DR. ALOK KUMAR SUMAN (GOPALGANJ): I beg to move for leave

to introduce a Bill to provide employment or means and resources for self-
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employment to at least one adult member of every family and for matters

connected therewith.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide employment
or means and resources for self-employment to at least one adult

member of every family and for matters connected therewith.”

The motion was adopted.

DR. ALOK KUMAR SUMAN: Sir, I introduce** the Bill.

*t168
Title: Introduction of the Population Regulation Bill, 2020.

DR. ALOK KUMAR SUMAN (GOPALGANUJ): I beg to move for leave
to introduce a Bill to revitalize efforts towards promoting the small family
norms of up to two children per eligible couple; ensure healthy birth spacing
through measures related to augmenting the availability, accessibility and
affordability of quality reproductive health services, and other relevant
intersectoral ~ development instruments by the Central and the State
Governments; achieve the goal of stabilization of population commensurate
with the emerging social, economic, health, nutritional, epidemiological,
environmental and other developmental needs of the national economy;
recognize the implications of population momentum on the prospects of
national progress in the long run, propelled through its young and dynamic
population age-structure; ameliorate the harness the demographic potential

in the sustainable manner and help to engulf the prevailing demographic and
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socioeconomic disparities across population groups and regions, and render

equal opportunities for all, irrespective of age, sex, religion, caste, class,

race, residence or language and to achieve the fullest development potential

and for matters connected therewith and incidental thereto.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to revitalize efforts
towards promoting the small family norms of up to two children
per eligible couple; ensure healthy birth spacing through measures
related to augmenting the availability, accessibility and
affordability of quality reproductive health services, and other
relevant intersectoral development instruments by the Central and
the State Governments; achieve the goal of stabilization of
population commensurate with the emerging social, economic,
health, nutritional, epidemiological, environmental and other
developmental needs of the national economy; recognize the
implications of population momentum on the prospects of national
progress in the long run, propelled through its young and dynamic
population age-structure; ameliorate the harness the demographic
potential in the sustainable manner and help to engulf the
prevailing demographic and socioeconomic disparities across
population groups and regions, and render equal opportunities for
all, irrespective of age, sex, religion, caste, class, race, residence
or language and to achieve the fullest development potential and
for matters connected therewith and incidental thereto.”

The motion was adopted.

DR. ALOK KUMAR SUMAN: Sir, I introduce* the Bill.

about:blank
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*t169

Title: Introduction of the Labour (Welfare and Rehabilitation) Bill, 2020.

ot =g g grga GFYR) : IUUfT d8iey, § Uwdid &H-dl § fb 9|
IR ¥ TIfIRid Ugiy &1 uar @, Siaud 3afd) d% SRIsHR 384
dId BRI B SATS] Igd BUT UG HIA aq IS BT IUSY he,
ot iR Trawie &3 § Hrka It al & fore rdyiiie qa sma
F%meaﬁﬁ!ﬂweﬁ$ﬁﬂﬁ?ﬂﬁ%ﬂwm gt et
ﬁﬁ?ﬂﬁﬁﬁﬂ?ﬁ%ﬁiﬁﬁ'{%ﬁ 39y & GRM ngel 1 IUSY
P, SR BRI & [o1T B3R S BT UGy HRA, da Te NI
%dou-llnel%gddl«%%ﬂﬁwﬁwmﬁ%wweﬂ?w‘rﬂ
UIEHRUT o T34 I debigad g1 ITh AN faudl BT Iuey HA
aral fade & R B B 3l & 3 |

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to constitute a Labour
Welfare and Rehabilitation Authority to look into the dynamic
trends in the labour market, provide for schemes to give interest
free loans to workers un-employed for certain periods, issue
guidelines for social sector schemes including universal basic
income for all working in private and public sector, provide for
wages during non-work tie for seasonally employed workers,
provide for hardship bonus for plantation workers, formulate
schemes for rehabilitation of workers of closed industries and for
all matters connected therewith or incidental thereto. ™

The motion was adopted.

oft zamy RRig area : 9yUfa [eley, # fada® & R-R1fUd* HRarg |
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Title: Introduction of the Constitution (Amendment) Bill, 2020 (Amendment
of Articles 15 and 16).

oft =g Ri e (FHYR): HTUR Aeiey, H URdTd 1§ [ URd &
e BT 3R MY B ardl [d9TH Bl RIS B DI STAT ot
ST |

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the

Constitution of India.”

The motion was adopted.

oft zaTy fRig arga: guUfa #eleg, # Ad9e & R-IfUd AT |

*t171

Title: Introduction of the Reservation for the Scheduled Castes, the
Scheduled Tribes and the Other Backward Classes in Private Sector Bill,
2020.

ot morer Rig @a=m): YUY Aeiey, H Ui FRal g & o & |
Sgfd Sfad, srgfea SHefaal 8k 3 fUsg o & fag sRefur
3R dae fawl &1 Iusy A I AYgd B RefUd F=A B
3Hfd € 9 |

HON. CHAIRPERSON: The question is:
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“That leave be granted to introduce a Bill further to provide for
reservation for the Scheduled Castes, the Scheduled Tribes and the
Other Backward Classes in private sector and for matters

connected therewith.”

The motion was adopted.

oft wrorer R« THfa Weiey, d fadae &) R0 aRal g |

*t172

Title: Introduction of the Reservation for the Other Backward Classes the
Scheduled Castes and the Scheduled Tribes in Admission in Private
Educational Institutions Bill, 2020.

sft ot fRig (@a=): TuTfa geiey, T UG #Ral § fob Aol fRrefor
STl & TaY H SR 3R doaae Il &1 Iusy HA
faed ol QR HIA DI 34 & ST |

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for reservation in
favour of persons belonging to the Other Backward Classes, the
Scheduled Castes and the Scheduled Tribes in admissions in private

educational institutions and for matters connected therewith.”

The motion was adopted.

st rorer Rig (@Fa=m): IuTUia deiey, | f99us &1 grRIftd ST 3 |
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HON. CHAIRPERSON: Shri Feroze Varun Gandhi — Not present
Shri Abu Hasem Khan Choudhury - Not present

Shri k. Sudhakaran - Not present

Shri Nihal Chand Chouhan - Not present

*t173

Title: Introduction of the Constitution (Amendment) Bill, 2020 (Substitution
of New Article for Article 120).

SHRI A. GANESHAMURTHI (ERODE): Sir, I beg to move for leave to

introduce a Bill further to amend the Constitution of India.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the

Constitution of India.”
The motion was adopted.

SHRI A. GANESHAMURTHI: Sir, I introduce** the Bill.

HON. CHAIRPERSON: Dr. Sukanta Majumdar - Not present
Shri Manoj Kotak - Not present
Shri Rahul Kaswan - Not present
Prof. Sougata Ray - Not present
Shri Tirath Singh Rawat- Not present
Shri Jasbir Singh Gill - Not present
Shrimati Sangeeta Kumari Singh Deo- Not present
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Shri Nihal Chand Chouhan - Not present
Shri Malook Nagar- Not present
Shri C.P. Joshi - Not present

*t174

Title: Introduction of the Unemployed Youth (Allowance and Employment
Opportunities) Bill, 2019.

SHRI UNMESH BHAIYYASAHEB PATIL (JALGAON): Sir, I beg to
move for leave to introduce a Bill to provide for creation of gainful
employment opportunities and for payment of unemployment allowance to
unemployed youth and for matters connected therewith or incidental

thereto.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for creation
of gainful employment opportunities and for payment of
unemployment allowance to unemployed youth and for matters

connected therewith or incidental thereto.”

The motion was adopted.

SHRI UNMESH BHAIYYASAHEB PATIL: [ introduce** the Bill.

*t175

Title: Introduction of the Prohibition of Child Marriage (Amendment) Bill,
2020 (Amendment of Section 2).
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SHRI KARTI P. CHIDAMBARAM (SIVAGANGA): Sir, I beg to move
for leave to introduce a Bill to amend the Prohibition of Child Marriage Act,
2006.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to amend the Prohibition
of Child Marriage Act, 2006.”

The motion was adopted.
SHRI KARTI P. CHIDAMBARAM: I introduce the Bill.

HON. CHAIRPERSON: Shri Raymohan Unnithan — Not Present.

*t176

Title: Introduction of the Rural Labour (Welfare) Bill, 2020.

s1. THTufa 3w BurdY @afvan: gufa A8icy, # uae &l § &
FY &F 3R IYY GG HAGAT adT 3= It awmi & Faifa
T T & ol Hearur A &1 RITTAT HRd T gRI HAUGR]
UM fhT S TUT 37 Sitad 3R S <=M T YUYR T 8 3 Iarl
3R I fawdl &1 Uy H a1 [AYgd Bl QRIfid FA &
34fd & 9T |

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for the
welfare measures to be undertaken by the State for the rural labour
employed in the agriculture sector and allied activities thereto and
other rural occupations by establishing a Welfare Fund for such
labour and for taking other measures to improve their living and
working conditions and for matters connected therewith.”

The motion was adopted.
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S TTufa 39 FAurdt: Teiey, ¥ fadge qr-e1fta #xar g |

*t177

Title: Introduction of the National Waste Management Council Bill, 2020.

ST ATl I BAurdt (&afvan: gyl aeicy, | uae &vdl § &
3R &7 TARYT &7 J TaleH &3 3R SUfRIP Ueeq & fog srférd
T Ul &1 g9 37 & T AP Ul geie uRug &t RIgAT
3R dad a1 39 TSRS fawdl &1 Iusy dxA are fagas &)
R YT HA D1 AT T ST |

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for
establishment of a National Waste Management Council for
managing waste and suggest required policy measures for waste
management and for matters connected therewith or incidental

thereto.”

The motion was adopted.

1. YAt ¥ FAurdl: eiea, ¥ At qR:RMUa: a1 |

*t178
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Title: Introduction of the Mahatma Gandhi National Rural Employment
Guarantee (Amendment) Bill, 2020 (Amendment of Schedule 1).

ot oy Rig (FaA): Heley, # UXdd HRal § b dgrer e a9
i AR RS HfAFTH, 2005 BT 3R TMYT HA ardl AYTH Bt
R YTUT HIA Dt AT &l ST |

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the

Mahatma Gandhi National Rural Employment Guarantee Act,
2005.”

The motion was adopted.

oft woreT Rig: TEicy, fadus R:e1fd* FRAT§ |

*t179

Title: Introduction of the Compulsory Installation of Solar Plants Bill, 2021.

DR. MOHAMMAD JAWED (KISHANGANJ): I beg to move for leave to
introduce a Bill to provide for compulsory installation of the solar panels,
promote production of energy from renewable energy resources in order to
reduce dependence on fossil fuels, ensure energy security and reduce local
and global pollutants keeping in view economic, financial, social and
environmental consideration and for matters connected therewith or

incidental thereto.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for
compulsory installation of the solar panels, promote
production of energy from renewable energy resources in order
to reduce dependence on fossil fuels, ensure energy security

and reduce local and global pollutants keeping in view
about:blank 22/43
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economic, financial, social and environmental consideration
and for matters connected therewith or incidental thereto.”

The motion was adopted.

DR. MOHAMMAD JAWED: I introduce** the Bill.

*t180

Title: Prevention of Cruelty to Animals (Amendment) Bill, 2021
(Amendment of Section 11).

DR. MOHAMMAD JAWED (KISHANGANJ): I beg to move for
leave to introduce a Bill further to amend the Prevention of Cruelty to
Animals Act, 1960.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the

Prevention of Cruelty to Animals Act, 1960.”

The motion was adopted.

DR. MOHAMMAD JAWED: I introduce the Bill.

*t181

Title: Rights of Persons With Disabilities (Amendment) Bill,
2021 (Amendment of the Schedule).

DR. MOHAMMAD JAWED (KISHANGANJ): I beg to move for leave
to introduce a Bill further to amend the Rights of Persons with Disabilities
Act, 2016.
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HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Rights of Persons with Disabilities Act, 2016.”

The motion was adopted.

DR. MOHAMMAD JAWED: I introduce the Bill.

*t182

Title: Protection of Children from Sexual Offences (Amendment) Bill,
20213

(Amendment of Section 11).

SHRI ANUBHAV MOHANTY (KENDRAPARA): Sir, I beg to move for
leave to introduce a Bill further to amend the Protection of Children from
Sexual Offences Act, 2012.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Protection of Children from Sexual Offences Act, 2012.”

The motion was adopted.

SHRI ANUBHAV MOHANTY: Sir, | introduce the Bill.
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*t183

Title: Introduction of the Prevention of Cruelty to Animals (Amendment)
Bill, 2021 *(Amendment of Section 11).

SHRI ANUBHAV MOHANTY (KENDRAPARA): Sir, I beg to move for
leave to introduce a Bill further to amend the Prevention of Cruelty to
Animals Act, 1960.

HON. CHAIRPERSON: The question 1s:

“That leave be granted to introduce a Bill further to amend the

Prevention of Cruelty to Animals Act, 1960.”

The motion was adopted.

SHRI ANUBHAV MOHANTY: Sir, I introduce the Bill.

*t184

Title: Introduction of the Code of Criminal Procedure (Amendment) Bill,
2021 (Amendment of Sections 41 and 309).

SHRI ANUBHAV MOHANTY (KENDRAPARA): [ beg to move for
leave to introduce a Bill further to amend the Code of Criminal Procedure,
1973.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Code of Criminal Procedure, 1973.”
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The motion was adopted.

SHRI ANUBHAV MOHANTY: Sir, I introduce the Bill.

HON. CHAIRPERSON: Shri Sunil Dattatray Tatkare — Not present

Shri Subrata Pathak — Not present

Shri Rahul Kaswan — Not present

Shri Jugal Kishore Sharma — Not present

Shri Ram Mohan Naidu Kinjarapu — Not present
Shri Gajanan Kirtikar — Not present

Shri Hasmukhbhai S. Patel — Not present

Dr. G. Ranjith Reddy — Not present

Shri Vijaykumar alias Vijay Vasanth — Not present
Shri Bhola Singh Ji.

*t185

Title: Introduction of the Management and Control of Stubble Bill, 2021.

SHRI BHOLA SINGH (BULANDSHAHR): Sir, I beg to move for leave
to introduce a Bill to provide for the formulation of a national policy to set
up advanced tools, techniques and technologies for control and management
of the disposal of stubble directly outside the agricultural farm lands, for
their scientific management and for preparing a model stubble management
policy to prevent open burning or open depositing of stubble garbage or
waste so as to protect the environment and ultimately mother earth from
being polluted by smoke and smog spread due to the burning of stubble in
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open fields which is also responsible for the climate change and for matters

connected therewith or incidental thereto.
HON. CHAIRPERSON: The question is:

“That the leave be granted to introduce a Bill to provide for the
formulation of a national policy to set up advanced tools,
techniques and technologies for control and management of the
disposal of stubble directly outside the agricultural farm lands, for
their scientific management and for preparing a model stubble
management policy to prevent open burning or open depositing of
stubble garbage or waste so as to protect the environment and
ultimately mother earth from being polluted by smoke and smog
spread due to the burning of stubble in open fields which is also
responsible for the climate change and for matters connected

therewith or incidental thereto.”

The motion was adopted.

SHRI BHOLA SINGH: Sir, I introduce the Bill.

*t186
Title: Introduction of the Population (Control and Management) Bill, 2021.

SHRI BHOLA SINGH (BULANDSHAHR): Sir, I beg to move for leave
to introduce a Bill to provide for a comprehensive policy towards stabilizing
the population of the country by providing voluntary and safe access to
methods of contraception, establishment of a Population Planning Agency,
promotion of schemes that incentivizes the small family norm, creating
awareness on family planning and providing access of education to
empower every girl child and for all matters connected therewith or

incidental thereto.
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HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for a
comprehensive policy towards stabilizing the population of the
country by providing voluntary and safe access to methods of
contraception, establishment of a Population Planning Agency,
promotion of schemes that incentivizes the small family norm,
creating awareness on family planning and providing access of
education to empower every girl child and for all matters
connected therewith or incidental thereto.”

The motion was adopted.

=theBill SHRT BHOLA SINGH: Sir, [ introduce
*t187

Title: Introduction of the Climate Change (Net Zero Carbon) Bill, 2021,
SHRI JAYANT SINHA (HAZARIBAGH): Sir, I beg to move for leave to

introduce a Bill to provide for a framework by which India may develop and
implement clear and stable climate change policies that contribute to the
global efforts under the Paris Agreement to limit the global average
temperature increase to 1.5° Celsius above pre-industrial levels and allows
India to prepare for, and adapt to, the effects of climate change and for

matters connected therewith or incidental thereto.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for a
framework by which India may develop and implement clear and
stable climate change policies that contribute to the global efforts
under the Paris Agreement to limit the global average temperature
increase to 1.5° Celsius above pre-industrial levels and allows
India to prepare for, and adapt to, the effects of climate change
and for matters connected therewith or incidental thereto.”

The motion was adopted.

ZtheBill  GHRT JAYANT SINHA: Sir, I introduce
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*t188

Title: Institutes of Technology (Amendment) Bill, 2020 (Insertion of New
Section 24).

SHRI JAYANT SINHA (HAZARIBAGH): Sir, [ beg to move for leave to
introduce a Bill further to amend the Institutes of Technology Act, 1961.

HON. CHAIRPERSON: The question is:

“That leave be granted to move for leave to introduce a Bill
further to amend the Institutes of Technology Act, 1961.”

The motion was adopted.

SHRI JAYANT SINHA: Sir, | introduce** the Bill.

*t189

Title: Right of Children to Free and Compulsory Education (Amendment)
Bill, 2019 (Substitution of New Section for Section 11).

SHRI JAYANT SINHA (HAZARIBAGH): Sir, I beg to move for leave to
introduce a Bill further to amend the Right of Children to Free and
Compulsory Education Act, 20009.

HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill further to amend the
Right of Children to Free and Compulsory Education Act, 2009.”

The motion was adopted.
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SHRI JAYANT SINHA: Sir, I introduce** the Bill.

HON. CHAIRPERSON: We had about 250 Private Members’ Bills listed

for introduction and out of that, 145 Bills have been introduced today.

*t190

Title: Further discussion on the motion for consideration of the Compulsory
Voting Bill, 2019, moved by Shri Janardan Singh 'Sigriwad'.

HON. CHAIRPERSON: Now, we take up item no. 271, that is,
Compulsory Voting Bill, 2019. Shri Janardan Singh ‘Sigriwal’ is fortunate
enough that this discussion is still going on. Last time Shri P.P. Chaudhary
was on his legs. He can continue his speech now.

SHRI P. P. CHAUDHARY (PALI): Mr. Chairman, Sir, I thank you very
much for this opportunity. The debate on the Compulsory Voting Bill could
not be concluded last time and it was two years back. Now, I have to

continue my remaining speech on this Bill.

Sir, we all know that India is a democratic country and our democracy
is mature. That is why, way back in 1950, we included fundamental rights in

our Constitution.
17.41 hrs (Shri Rajendra Agrawal in the Chair)

So, if we see the Constitution of India, Article 19 provides for
freedom of speech and expression. The word ‘expression’ means it is a right

to express or not to express. So, if we enforce compulsory voting, then it
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goes against the mandate of Article 19 of the Constitution of India which
specifically provides that it i1s within the sweet will of the individual and the
right to vote or not to vote is a fundamental right of the citizen. At the same
time, 1f we also see Article 21 of the Constitution of India it says that no
person shall be deprived of his life and liberty except in accordance with
law. When we see the word ‘liberty’, liberty includes the right to vote and
not to vote. It includes both. So, it cannot be enforced in view of the
mandate of fundamental rights which have been provided under Articles 19
and 21 of the Constitution. If such a law 1s enacted, then it will not

withstand the tide of judicial scrutiny before the court of law.

Sir, 1f we see Article 326 of the Constitution of India, it is provided
that any citizen can register himself as a voter. He has a right to register
himself as a voter. But it is not a duty to register himself as a voter. No duty
has been cast under Article 326 of the Constitution. It is an option available
to the citizen of India. He can either register himself as a voter or he need
not register himself as a voter. Therefore, in my view, this Bill, basically,
cannot withstand the tide of judicial scrutiny and such a law cannot be

enacted by Parliament.
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SHRI P. P. CHAUDHARY: So, at the most, if we want to increase the

percentage of voting, then certain incentives may be provided by the

Government by making a provision under MGNREGA, PDS, etc. But if a
citizen did not cast his vote, on that count also he cannot be denied these

facilities . So, such a law also cannot be enacted. We can only persuade the
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voters and such type of persuasion is possible by providing political
education. Apart from this, we can do one more thing because in rural and

urban areas, we are applying the same yardstick.

The Election Commission is required to see to it. In the urban areas
where the distance from the polling booth is very less, the polling booth
should be installed on the basis of the number of voters. Normally, in one
polling booth, around 1,000 to 1,200 voters are there. So, the same
yardstick cannot be applied with respect to the rural areas where the people
are living in dhanis and where the distance from polling booth is sometimes
10 kilometres, 11 kilometres. They are poor people; and they do not have
proper communication; they do not have transport system in the rural areas.
Therefore, the Election Commission is required to see to it that at least in the

rural areas, we must have more polling booths.

Here, I would like to make a suggestion. Suppose, in one Lok Sabha
Constituency, the number of booths are 2,500; and instead of doing
anything more, if they increase the number of booths to four times, then
nothing more is required. Automatically, the percentage of voting would
increase. Only on account of lack of communication and lack of transport,
the voting percentage is very poor. This is the main reason, more people do
not go for voting. So, sometimes, we see that the voting 1s 35 per cent, 40

per cent, 45 per cent, S0 per cent.

Now, these days voting percentage has increased. Due to political
education, it has increased to 60 per cent or sometimes even to 70 per cent.
So, even in the rural areas, where a particular concentration 1s more, then in
that particular booth, we see more per cent of voting. But where people are
living in dhanis and the distance from booth 1s more, the percentage of

voting is very poor.
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Secondly, if you want to see transparency in the electoral process,
then more number of polling booths are required. Otherwise, the candidate,
on the basis of his money power, can provide more vehicles and fetch more
votes. Therefore, in the rural areas at least, the number of polling booths
should be increased. The distance from the polling booths should not be
more than two kilometres so that every voter can exercise his right to
franchise.

So, this modality can be adopted and this reform can be introduced by

the Election Commission.

Sir, apart from this, this issue has also arisen a number of times before
the Supreme Court. The same issue also came up before this august House
with respect to the compulsory voting. This matter went before the Supreme
Court and even before the Gujarat High Court. The matter was agitated
there, and it was finally decided that ‘right to vote’ cannot be converted into
‘duty to vote’. There is a difference. Once it is done, then it would
contravene the mandate of articles 19 and 21 of the Constitution of India,

and 1t would go against the fundamental right.

Sir, we are a democratic country; and in my view, such types of rights
cannot be enforced. So, this Bill cannot be passed by this House. Apart from
this, when this Bill came up before Parliament in1950, this issue was
debated; and even the Constitutional framer, Dr. B.R. Ambedkar opposed it
and said that ‘compulsory voting cannot be introduced in the Representation
of Peoples’ Act.” So, it was rejected by Parliament on the grounds that there

are so many practical difficulties; and so, it cannot be implemented.

At the same time, thereafter, in 1990, the Goswami Committee was
constituted and they also rejected the idea of compulsory voting. Again, in
2001, the NCRWC Committee was constituted on Electoral Reforms and
they also rejected this move of compulsory voting. Finally, in the Tarkunde
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Committee, this issue was again raised and a Committee was constituted and
they also opined that ‘no compulsory voting can be permissible and it
cannot be implemented.” They also said that ‘there are so many practical
difficulties in implementation of compulsory voting. We can do 1t by way of

persuasion as well as by political education.’

Similarly, in 2004, the then hon. Member of Lok Sabha, Shri B.S.
Rawat moved the Bill and in 2009 also, the then hon. Member, Lok Sabha,
Shri J.P. Aggarwal moved the Bill. It was discussed and debated in
Parliament, and finally it was withdrawn. Even before the Supreme Court in
2009, again this 1ssue was raised in Atul Sarode Case versus Union of India;
and it was dismissed by the Supreme Court. In Gujarat recently, for the
election of local bodies, municipal corporation, municipal boards and for

panchayats, this Bill was assented by the Governor of Gujarat.

But finally, it was decided by the Gujarat High Court that such type of
a law cannot be enforced because compulsory voting is not possible. It is
only a right and it cannot be converted into duty. It goes against the
mandate of the Fundamental Rights enshrined under Articles 19 and 21 of
the Constitution of India. So far as the duties under Article 51(a) are
concerned, even that duty is not there as far as the Directive Principle of the

State Policy 1s concerned.

Sir, I have already made my submission extensively on the last
occasion. Now, [ request other hon. Members to speak because this
opportunity should also be given to other Members. Thank you very much,

Sir, for affording me an opportunity to speak.

*t191
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Title: Introduction of the Payment of Cash Subsidy to Farmers and
Agricultural Labourers Bill, 2019.

SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): Sir, | beg
to move for leave to introduce a Bill to provide for the payment of cash
subsidy to farmers and agricultural laboures in order to provide financial
security to them and their family members and for matters connected

therewith or incidental thereto.
HON. CHAIRPERSON: The question is:

“That leave be granted to introduce a Bill to provide for the
payment of cash subsidy to farmers and agricultural laboures in
order to provide financial security to them and their family
members and for matters connected therewith or incidental

thereto.”

The motion was adopted.

*%* the RilISHRI RAGHU RAMA KRISHNA RAJU: Sir, I introduce

*m02

*SHRI T. N. PRATHAPAN (THRISSUR): Sir, I would like to speak in
Malayalam. Malayalam 1s one of the classic languages of India. In my
tenure as a Member of Parliament, this is the first time that | am speaking in
Malayalam. I am supporting this bill. Sir in our country, the voting
percentage is coming down after each election. Our literacy rate has gone
up. Our educational facilities have also improved. So we are among those
countries which have the largest number of literate population. But whether
it be the local self governing bodies, or the state assemblies or the
parliamentary elections, the percentage of votes cast are falling.
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Kerala, has hundred percentage literacy. Even in Kerala, in the local

self governing body elections, we get 86-87 percentage of voting. In the
state assembly elections, we get 76-80 percentage voting. The percentage of
voting for Lok Sabha elections 1s even lesser than this. Sir, this is not a

healthy sign for the growth of our democracy.

Why is the voting percentage coming down? In northern parts of India,
and other parts, we have 40-45 percentage, 50-55 percentage and at the most
we have less than 60 percent voting. Is it a fact that people are losing their
faith in our political system? There is increasing instances of corruption,
favouritism and growing communalisation and caste divide in our political
set-up. It has affected the quality of our body politic. Sir, the public in many
parts of our Country do not have a faith in their representatives. People feel
that politics 1s for the personal gain of the elected representative, for his
party, and for his family. So the society does not have faith in our

politicians.
In other words, the people are moving away from the political system.

So, the political parties should reset their political agenda, to bring back
the public interest. Corruption must be wiped out from our society. Whether
it be local self governing bodies or it be state assemblies or the Parliament,
the people should be made to feel that these institutions belong to them. We
must take our decisions for the enlightened citizens who can read our minds.

Often in contemporary politics, the reverse of this is true.

Whatever be the government of the day, they get embroiled in
corruption. The taxes levied from the citizen form a major share of the
revenue utilised by the government. If the citizen feel that even the tax
money levied from him, is being used by their elected representatives for

their personal gains, they will lose faith in the system.
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So, the primary need is that the political parties must reset their
political agenda. All political parties must agree unanimously decide that
they will show zero tolerance against corruption. Anyone engaged in
corruption must be sidelined from political parties. They should be removed

from holding any public office.

Sir governance should be for the society at large and not for any party.
When the public feels that their elected representatives are governing for the
public interest, then faith in politics will grow. This will ensure that people

will increasingly take part in the election process.

Therefore, the need of the hour is quality politics. Public must feel that
the governance is taking place in a transparent manner.

So the mainstream political parties, which have been recognized by the
clection commission, must reset their political agenda and make it more and

more socially relevant.

In our country, when candidates are selected and election manifesto 1s
prepared, we invariably think in a communal manner. Caste and religion
become a crucial factor. When even candidates are selected on the basis of
castes and religion people will lose faith. Quality of the candidates must
become the decisive factor in their selection. Then the public interest in the

election process can be brought back.

Sir, we can also think in terms of compulsory voting, like many other
countries in the world. These countries have achieved hundred percentage

voting. Sir, our country too must make voting compulsory.

Sir, a responsible government performs many a welfare activities for
the citizen. We have the public distribution system, free rice distribution.
From a child going to an anganwadi to a student studying in the university,

are all beneficiaries of one or the other government schemes. The public
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exchequer spends crores of rupees for the citizen’s welfare. Therefore, it
becomes mandatory for the citizens to play his role, by participating in the
election process. So voting must be made compulsory. The mindset of our

society must change.

It was Shri Rajiv Gandhi Ji, who had given voting rights to all citizens
above the age of eighteen. Before that the voting age was twenty one. This

was to encourage more youths to cast their votes.

18.00 hrs Considering the voting pattern we have now and also the
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of our youth, we must encourage value based politics, which aims at social
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18.01 hrs

The Lok Sabha then adjourned till Eleven of the Clock on Monday,
December 6, 2021/Agrahayana 15, 1943 (Saka)
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